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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. §1/1692/2010-CU[DB]
(Arising  out  of Order-in-Appeal No.  262-ST/MRT-11/2010 dated

25/08/2010 passed by Commissioner of Ceniral Excise & Customs
(Appeals), Meerul-11)

M/s Mevino Industries Ltd. Appellant
Vs,
Commissioner of Central Excise, Meerut-11 Respondent
Appearance;
Written Submissions, for Appeliant
Shri Mohd. Allaf, Assistant Commissioner {AR), - for Respondgg_u,...,,....,.‘.
CORAM:
How’ble Mrs, Archana Wadhwa, Member {Judicial) .
Hon’ble Mr. Anil G, Shakkarwar, Member {Technical)
Date of Mearing & Date of Decision : 28/1 1!20%?

Per: Archana Wadhwa

The appellant, in the present appeal, has filed the
written submissions, with a request to decide the appeal on
the basis of the same. Accordingly, we have gone through the
said written submission's as also the impugned order. We
have also heard the 1d. A. R., Shri Mohd. Altaf, Assistant
Commissioner, for Revenue.
2. As per the facts on record, the appellant availed the
services of a foreign person in respect of “Business Exhibition
Services” for conducting the exhibition in the foreign
countries. The Revenue entertained a view that such services

were taxable and accordingly, after due adjudication,
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ST Appeal No. 1692710

confirmed the demand of Service Tax to the tune of
Rs.99,436/- along with imposition of penalty for the period
2005-06 & 2006-07.

3. The appellant’s contention is that the entire activities
were done outside India, in as much as, admittedly Business
Exhibition Services were carried out at a place outside India
and such services were rendered and received outside India,
in which case they cannot be made taxable in India. They
relied upon the Tribunal’s decision in the case of Positive
Packaging Industries Ltd. Versus Commissioner of Central
Excise, Raigad reported at 2015 (39) S.T.R. 219 (Tri. -
Mumbai).

4.  We find that there is no dispute about the fact that the
services were provided from outside India and were received
at a place outside India. The above referred decision of the
Tribunal has held that in such a scenario, the same would
not be covered by the Business Exhibition Services so as to
make them Hable to tax. As such, by following the above
decision, we sét aside the impugned order and allow the

appeal with consequential relief to the appellant.
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